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BED EWT fAML\]DMENT) A(“T 995

No. 29 or 1995

[17th August, 1995.]
 An-Act forther to amend the Maternity Benefit Act, 1961.

. BE it enacted by Parl ua,m;:m m-the E’ortys-;sixtyh_ Year of the Republic
of India " ’follows-——‘v T R e e

1. (1) Ehu, Act may be called Lhe Matermty Beneﬁt (Amendment)
Act 1995 S

may, by nofification in the Official Gazette, appoint.

2. In section 3 of the Maternity Benefit Act, 1961 (hereinafter referred
to as the principal. Act}, aftu Llau.,e (h) the fqllowingf, clause shall be
1nserted namely : e SR N PP SRR L ST St

(ha) “mechcal fermmanon “of pregnancy” means the termination
of pregnancy permissible under the provisions of the Medical Termi:
ndtlon of Pregnancy Act, 19‘71’

3. In secmon 4 of fhc pxmcxpa,l Act»—-‘

(@) in subssection (1), for the words “or her miscarriage”, the

words ©, miscarriage or medical termination of pregnancy” shall be

substituted;

(b) in ‘subsection (2), for the words “or her’ miscarriage”, the
words “, miscarriage or medical termination of pregnaney” shall be
substituted.

4. For section 9 of the pru\clpa} Act, the followmg section shall be suh-=
stituted, namely— v

, “9, Tn case of miscarriage or medical termmatmn of pregnancy, a
woman shall, on production of such proof as may be prescribed, be entitled
to leave with wages at the rate of maternity benefit, for a period of six weeks
immediately following the day of her mrscamaze of, as t'he case may "b@
her medical t@rmmauon of piegnancy :
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(2) It shall come into force on such date as the Central Governrnent

53 of 1961,
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5. After section 9 of the principal Act, the following section shall be inser-

e D S9A In  cage of tubectomy operat a ‘woman. shall t011 production
of such proof as may be prescrlbed e cnutled to leave  with wages at the
rate of maternity benefit for a pcrmd of two weeks immediately following

the day of her tubectomy operation.”

6. In section 10 of the punupal Act Im the words “or miscirtiage”
the words « , miscarriage, medical termination of pregnancy or tubectomy
operation” shall be substituted.
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